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THE INDIAN RED CROSS SOCIETY
(AMENDMENT) BILL, 1956

Tre MINISTER ror  HEALTH
(Raskumart AMRIT KAuUR): Sir, I beg
to move:

“That the Bill further to amend
the Indian Red Cross Society Act,
1920, as passed by the Lok Sabha,
be taken into consideration.”

In using the words “further to
amend”, I have to say that there are
only two very simple amendments
that I have had to put in myself.
They relate to verbal changes only
and so I will not dilate on those at

all.

The main reason for amending the
Indian Red Cross Society Act is parti-
tion. After partition, it was incum-
bent on the Indian Red Cross Society

to give a portion of its funds to Pakis- -

tan which was her due. I need not
dilate in this House as to what the
Red Cross is and what it stands for.
1 think every Member is familiar
with the great work that the Red
Cross in India does and with the very,
very fine work that the International
Red Cross is responsible for. The
Indian Red Cross Society was consti-
tuted by an Act of the Central
Legislature in 1920 and it has become
necessary now to amend it in order
to authorise the Indian Red Cross
Society to partition its corpus and
funds with the Pakistan Red Cross
Society and to transfer the share due
to the latter in accordance with the
terms mutually agreed to between
the two Societies. After we pass this
Bill, naturally the Indian Red Cross
Society will be free of all obligations
imposed by this Act in respect of
areas in Pakistan. This agreement, as
far as the partition of the funds is
concerned, has been come to not on
a Government level—we kept this
matter out of Government’s policy
and I think we did so rightly—but by
the representatives of the Indian and
Pakistgni Red Cross Societies meeting
together. They met on two occasions
and agreed to the basis on which
these funds should be partitioned.
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In addition to the partition of the
funds, the Executive Committee of the
Governing Body of the Indian Red
Cross Society has also taken advan-
tage to amend Section 5 of the exist-
ing Act. This is really done in order
to enable the Indian Red Cross
Society to have a certain amount of
control over the management and
procedure adopted by its branches in
the States in order to ensure a uni-
form policy and for the development
of Red Cross work all over the
country. Moreover, we have been
asked by the Red Cross Society in
Sikkim whether they could be affiliat-
ed to us. Until and unless the Act
is changed in order to enable us to
affiliate territories outside the Indian
Union, we will not be able to say
“Yes” to them. This Bill was intro-
duced in the Lok Sabha on the 27th
September 1955 and was passed
there and I would now like to submit
it for being passed by this House.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill further to amend.
the Indian Red Cross Society Act,.
1920, as passed by the Lok Sabha,.
be taken into consideration.”
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Surt KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, the hon.
Minister in moving this Bill has
pointed out that this is rather a sim-
ple amending Bill. I beg to draw
your attention to the fact, Sir, that it
is a humanitarian work and that if
any money goes to Pakistan we
should be glad aboutit, buttime and
again it is said that some money which
‘is due to Pakistan should be given to
Pakistan but, whenever any amount is
due to India from Pakistan and India
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demands that money, it is always
said that the matter is under negotia-
tion and some sort of objecion is rais-
ed or some sort of explanation is
given. I do hope, Sir, that, when we
are giving this amount of money to
the Pakistan Red Cross Society for
doing humanitarian work, we have to
carefully examine whether for some
similar humanitarian work, any
amount of money is not due from
Pakistan. I am not saying about the
refugees; I am not saying about the
public debt taken over by India
because they are not humanitarian
things, but where it is a question of
funds of hospitals you know Sir, that

there are a large number of private
hospitals® which have been left in
Pakistan endowed by Indian money
and Indian funds, run by Indian
money and Indian funds and those

hospitals are doing good work by
serving the people of Pakistan. We
should be glad about it, but when
the donors or trustees want the funds
to be transferred to India to start
similar hospitals in our country, the
Pakistan Government is  raising
objections. Is it possible for the hon.
Minister, when this Red Cross fund is
going to be transferred to Pakistan,
to adjust this money against the chari-
table endowments donated by Indians
which is lying in Pakistan so that the
trustees may be able to start charitable
hospitals in our country through the
income of those endowment funds?
If we give this money and later ask
from Pakistan for the return of those
endowments, we will get the wusual
reply. Therefore at this moment if
for this charitable work another
charitable work is exchanged and we
make some sqrt of adjustments I think
it will be fair and it will not look tihat
in the maiter of charitable endow-
ments we are bringing in other
mundane things.

Then, Sir, I want to draw your

attention to one thing more in the
First Schedule. You know, Sir, the
history of the Red Cross Society.

There were wars about 50 or 70 years
back which were very cruel. There
used to be no arrangements for medi-
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cal aid to military personnel engaged
in war or after-war care, but now the
Governments are taking good care
about it. One hon. Minister of our
country is propagating the idea of
world peace in UN.O. So, when we
are aiming at world peace may I sug-
gest, Sir, that the principal object of
the Red Cross Society may be chang-
ed from medical aid to the military
services to medical aid to the police
forces in our country. There are now
riots in which the policemen are in-
jured and it would be far better if
the Society could look after them. In
the First Schedule the objects are
mentioned and object No. (1) is “The
care of the sick and wounded men of
the Armed Forces of the Union”, and
so on, but there is no mention of aid
to the sick and wounded members of
the armed conswdtabufary or the Police
force in the Union of India. I do wish
that a clause may be added here. It
would be very welcome because the
police services, when they are engag-
ed in combating the riots in our coun-
try, suffer heavily but the Red Cross
does not come to their aid. If they
come to their aid it will be very wel-
come,
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Then, Sir, one word more and that
is that in the matter of State branches
I very greatly welcome the amend-
ment in this Bill whereby the hon.
Minister has proposed to impose
greater control over the Branches of
Red Cross® Society in the wvarious
States, but I do hope, Sir, that this
will not lead to too much of inter-
ference in the work of the Red Cross
Society and that due liberty will be
given to the State Branches for carry-
ing on their good work.

With these words, Sir, I
this Bill.

support

SuHrt H. P. SAKSENA (Uttar Pra-
desh): Sir, in view of the laudable
object with which this Red Cross does
humanitarian work I have no hesita-
tion in supporting this amending Bill.

[ RAJYA SABHA ]
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The hon. the Health Minister said in
her statement that it was unneces~
sary for her to give any explanation:
of what the Red Cross means or what.
it stands for. This statement may be:
quite good and quite correct so far
as hon. Members of this august
House are concerned but I say cate-~
gorically that not even one in a mil-
lion of Indians knows what this bles-
sed Red Cross Society is and more
particularly what the Indian Red
Cross Society means or what it stands
for. That may be a western way of
doing things which had been planted
in our country. That may be very
useful and very beneficial institution
but it has got nothing in common with.
the people of this country. I shudder
to think of what our condition is go-~-
ing to be in future if we continue
aping the western method of life,
western institutions and the western
systems in each and every branch of
our day to day life. The same is the
case so far as the system of treat~
ment is concerned; the same is the
case so far as social services are con-~
cerned. We have got seva samitis
that can be made to do very useful
work. We have got Scout organisa~
tions which have been Indianised
consisting of our young students. We
have got the Girl Guides. All these
are there; yet, there is the Red Cross
Society and more especially the Indian
Red Cross Society. There is nothing
Indian there; there is nothing Red
there. 1 do not see anything red;
and the Cross is a thing with which
very few of us are familiar. When-~
ever we are angry with anybody we
say we are in a cross temper. Other~
wise there is nothing in common with
the Indian way of life and the Red
Cross. Sir, I am sure that this term
is not understood and is not intelli~

gible to almost all Indians with the-
exception of a few highly educated
westernised Indians. It is a term

with which our masses are not at all
familiar. Our future way of life has
got to be moulded in the Indian way
and the more we delay that process
the more injury we are doing to our
own cause and therefore I would ba
very glad if by some method this Red
Cross Society can be given an Indian
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name, its method of rendering social

services can be changed and......

1185

Sur T. BODRA (Bihar): Give the
suggestion please,

SHrr H. P. SAKSENA:...... the ins-
titution itself can be brought in com-
mon with’ the way of life of the
majority of Indians.

My friend Mr. Bodra who always
has something working in his mind—
perhaps not very lofty and not, very
praiseworthy—~thinks that there is a
snag somewhere and he gets ruffled.
I would beg of him not to get ruffled
s0 far as I am concerned because for
his information I may say that I am
a cosmopolitan sort of man.Iam not
a believer in one religion; I believe
in all religions and in all religions
I find there is truth. The one uni-
versal truth is to be found every-
where; only the searcher or the
inquirer is needed who should be
filled with zeal and enthusiasm for the
search for truth. Otherwise this
dangerous mentality of ours should
not have arisen. With these words,
I support the amendment.

o ¥WJo uHo wWfewt (wew
w2T) : I AN wEIEy, § 39 faauw
¥ §IET ¥ A9 0F & AT qIH A
T@AT ATEAT § | Teelt a1 7e § fw
afy oY o ¥ F g & § a9
TR W AT & 1 & F1E oF 47 F famarw
FIA AT AL E \ F ag AR
g & g ot aqt ® & 0w gfeaw
TEHE qg AT AW ¥ g9 09T F
W oo T oW wEWw Am
weHar g1 | g8 A wer Wt ww
TEY wewal § 1 ofFT F a7 I wgW
fa& =7 57 3%/ gw 99 & T AT
T TGN [T AT § A qE AF aF
& T We3 FT J1AwT FAT Aifgy fowdy
fesr o &7 w79 7 g 1 1 & qwear
g 5 mafy 91 & 7 wav 5 femm
IH AATEE qgA GO AT § A
30 R.S.D.—3.
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# 73 99 9 gufas sg wr g f*
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qiffeara w57 fgrgea & At FiE
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[T TE AFIA gH AN HT gwAT al
# gmgan ¢ & a9 g a1 &Y 9w
I gaET fairy F3F FT qr ogE
et &1 AEY grar Fifw 39 grew § gar
RIS ;AL T grn S i ag e
qiffeE & arw s @Y fea any
g a1y ¥ o ard A 5 o fraesee
Tl A9 GTEA T § IR T
ZEAT ATGATE | # T A€ FgAT AT
f o fraiigfy ww g s 5
qiffe #1 fargeam 1 3T @ oK
THRIN FYITHRI AT R ) avrgwar
Faw W F AT I TWE ¥ TR
a9 A HH AG WF, g AT FE
Sfaa a&r WAt | I A1 UF AT

TET Y FTF B

SHrr KISHEN CHAND: I pointed
out about charitable trusts and chari-
table endowment trusts.

To Tawdo URo afemt : & Tw
qvE § A9FT WY §9F 1 Ifua
g swmTw g 1o fegemw F
S G WA GWA @ g a8 § &
AT WA @F Q7 A7 T a8 OF
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T w= A g fF g nw A
FAfama A ag ara MOF qIHA &Y
¥ I awt # fwe & ggoar G
qEgar § | afFT § 39§ T
TEAT § | U@ 39 @ ° A1 39
SgTeT A FEAT & | 7 39 fayuw &
AT AUET FIQAT E |

Surrt H. C. DASAPPA (Mysore):
Mr. Deputy Chairman, I had not much
of an intention to speak, but when I
heard the words emanating from the
lips of my friend, Mr. Saksena, which
seemed to convey to the House an
idea that this Red Cross Society is
something foreign, in the first place,

and, in the second place, it has not

been doing much of good work in this
country, I felt with my knowledge
of the working of the Red Cross
Society in India I should get up and
say a word in its defence. Not that
the hon. Minister is not going to ams-
wer him and those other friends who
have had some criticisms to make but
I do feel......

Tlo F&wYo THo avferst : gH Fal
AT FTA TR F AR F T fF F17
FawAdE

SHrr H. C. DASAPPA: I heard from
Mr. Saksena he was not aware of
what exactly this Red Cross Society
was doing in the land. So, I thought
I should just say something about it.
1 am very glad that Dr. Barlingay
sees that this Society has been doing
good work. There is no doubt about
that.

Dr. W. S. BARLINGAY: I do not
think there ever was a controversy
about the work of the Indian Red
Cross Society.

Surt H. C. DASAPPA: Just
because I heard a statement from my
friend, Mr. Saksena..........

Surr H. P. SAKSENA: He is
accusing me of having said that the
Red Cross Society has not been doing
any good work, of which accusation I
am not guilty and this I have got to
submit. ‘
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Surm H. C. DASAPPA: Sir, I should |

have misunderstood him.......
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Dr. W. S. BARLINGAY: That is
because he spoke in “‘Hindi.

Surr H. C. DASAPPA:  That is
another piece of information! I think

Mr. Saksena spoke in English.

Dr. W. S. BARLINGAY: I am sorry.

Mr. DEPUTY CHAIRMAN: Mr.
Dasappa knows sufficient Hindi.
SHrr H. C. DASAPPA: I am glad

Mr. ,Saksena has reassured me that
his speech should not be taken to
mean that there was any idea of cast-
ing a reflection on the working of this
Society.

Surr H. P. SAKSENA: Not in the !
least. |

SHrr H. C. DASAPPA: I am so
glad. I feel that, in the first place,
from the experience that I have of
this Society within the®resources at
its command, it is really doing a mar-
vellous piece of work.” I doubt very
much if the funds of any ‘organisa-
tion are put to such excellent use as
the Red Cress Society. As 1 know
much of it is more or less on a volun-
tary basis. A great deal of charity
such as is available in these "hard
days is being drawn in for conduct-
ing the various activities of the Red
Cross Society. I think Shrimati
‘Savitry Devi Nigam said that it is
better that as far as possible this
work reaches the people in the vil-
lages. 1 entirely agree with her.
“There is no doubt about it. But even
so this Red Cross Society does func-
tion in the villages. I have got here
the report of the Indian Red Cross
‘Society for the year 1955. It is open
for any hon. Member to go through
this report and see what a lot of work
js done. Take for instance in Mysore
a number of maternity and child wel-
fare centres are being conducted and
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most of them are in the villages. No
doubt a few of them are in the cities
also, but quite a large number is in
the villages and a great many other !
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institutions functioning in the villages
are being given support by the Red
Cross Society. Then, again........

SHRIMATI SAVITRY DEVI NIGAM:

[ In U.P. and around Delhi there is no

such network of centres. There may

be here and there.

Surt H. C. DASAPPA: The report
is there. Therefore, let there be no .
general remark made with regard to
the work of the Society in the whole
of the country. It may be in some
States work is going on well and in
certain other States the work is not
going on so well. It may be that they
are not as active as in some other
States. 1 will only read one or two
sentences from this report with re-
gard to Mysore State on page 98:—

“During the year 110 maternity
homes or wards were functioning in
the States under the auspices of the
Branch. Of these 17 Centres in
Mysore, Bangalore and the Kolar
Gold Fields were kept under the
management of the local authori-
ties. In small towns and villages
59 maternity homes functioned as
adjuncts to the existing dispensa-
ries. The Branch gave grants for
the initial equipment of these homes.
The remiining 34 maternity homes
of the Red Cross functioned under
the charge of trained midwives at
places where there were no such
dispensaries.”

And then what is even more impor-
tant or equally important, is
that in times of scarcity, in
times of distress, in times of famine
this Red Cross Society rushes intg
the field and does enormous good
work. And, in faet, as I personally
know the amount of gratitude that
the people express towards the Red
Cross is-only to be seen in order to be _
appreciated. So, it would be wholly
wrong to think that the Society is
not functioning as well as it should
be, if anybody has got such "an
impression. -

The next question is about the name
itself. After all we are moving to-
wards one great ideal—and India is

Lo e e
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heralding that ideal—and that is the
ideal of one world Government, if
possible. There is what is known as
universal brotherhood. Now, shall
we always and at all points keep to
our own nomenclatures and our own
names for our institutions which are
of an international character? Are
we or are we not to take part in these
international big social institutions
meant for the welfare of the masses
of humanity regardless of frontiers?
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Dr. W. S. BARLINGAY: May I
ask Mr. Dasappa one question? I
entirely agree with Mr. Dasappa so
far as his point of view is concerned.
In that case, where is the necessity
for having two Societies, one for this
country and another for Pakistan?
Why can’t one Society work both in
this country and in Pakistan and also
in any other country in the world?

Surt H. C. DASAPPA: Sir, it is
one Society; there is no doubt about
jt. It is one Red Cross Society. 1t is
of an international character and in
order to function as such it must have
its various branches. In India, you
have got a Branch. There was a
common branch for India. That was
in the past. But after the division of
India into India that is Bharat on the
one hand and Pakistan on the other,
it is only proper that there should be
branches of the same Society in both
the places.

Dr. W. S. BARLINGAY: Why
should it not cut across national
boundaries?

SHrr H. C. DASAPPA: You have
got international meetings, confer-
ences, exchange of views, planning
and all that. All these we have got
even today, so far as the Red Cross is
concerned. But what is now sought

is, for administrative purposes, you
just have this division of funds. The
Pakistan Government is there. It has
got to administer the funds. You

cannot go and aid certain institutions
in Pakistan. You have no jurisdiction.
The case is likewise in various other
countries. I thought that that was
sufficiently intelligible

[ RAJYA SABHA 1 (Amdt.) Bill, 1956
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not possible to have one branch func-
tioning here which will have juris-
diction over Pakistan also. So that 1s
the idea. But here 1 may say one
thing. Let us not make a fetich of
this name. The Society has had a
fine tradition handed over to us from
generations and it has gained certain
broad meaning so far as its activities
are concerned all the world over. Why
should we think of changing the name
and not continue with this name? I
think that we will really help further
the cause of the welfare of the people
of the land in trying to be a part of
this world organisation and not only
get financial assistance from them and
such other aids one gets from abroad,
but also the modern technique of solv-~
ing these great social problems. The
objects are narrated in the Bill itself.
After all, this Bill is meant to cover
a certain specific object, namely the
question of partition of the funds
between Pakistan and ourselves. It
has been stated in the Statement of
Objects and Reasons that they have
mutually agreed upon the question
>f division of these funds. The two
Societies—the Pakistan Branch and
the Indian Branch—have agreed upon
it. So, when there is an agreement, it is
on an equitable basis. Personally, L
do not know exactly what the basis
is—whether it is on a per capita basis
or an any other basis.

Surr K. S. HEGDE (Madras): Are
you to pay something to Pakistan or
Pakistan is to pay you?

Surr H. C. DASAPPA: - Sir, the
figures show that we have got to pay
to the Pakistan Society? I think it is:
to the tune of Rs. 44 lakhs. The whole
fund is now consolidated here and&
therefore, you must pass on the share
of Pakistan, which is stated here to
be Rs. 44 lakhs. .

Dr. W. S. BARLINGAY: What is
the basis of calculation?

SHrr H. C. DASAPPA: Sir, I am
sure the hon. Minister will explain it.
But I am pretty sure that when it is
mutually agreed upon, it must be on
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a basis which is accepiable to both of

aUS.

Surr J. S. BISHT (Uttar Pradesh):
Sir, I was rather very much pained
to hear the speech of my hon. friend,
Mr. Saksena, because he began with
a broadside against what he called
western ways, western methods and
all that. I do not know how this
question of westernism came here. If he
is sovery angry against westernism, it
‘would be proper to recommend scrap-
ping of the railways, the telephones,
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the telegraph, the air-conditioning,
the motor car, and the aeroplane.
Everything of this modern civiliza-

tion—the scientific, machine civiliza-
tion—has emanated from the west and
it is called the western civilization.
(Interruption.) My friend’s insistence
is going to make no difference to this
becouse this western civilization, this

. industrial revolution, started in the
west and all the development of
machines has been there. So, it s

no use trying to be in two minds. I
know that we are Hindus, very con-
servative with a sort of split perso-
nality with one foot in the 12th cen-

tury and another foot in the™ 20th
century. We cannot carry on like
that., We have to make up our mind

either to go back to the Vedic period
or go forward. With this mental
att’tude of a sort of divided allegiance,
we will not be able to make progress
forward such as others are progress-
‘ing. -

Coming to the point, my hon. fri-
end, Mr. Saksena, and also the hon.
lady Member, Shrimati Savitry Devi
Nigam, did not care to look at the
First Schedule which, infact, luckily
gives us all the objects for which the
Red Cross stands. Red Cross is ~ a
very old organization. It is not only
.a national organization, but an inter-
national organization. Throughout
the world, it has been functioning for
such a long time and is well recog-
nized for its services during war,
pestilence and all the troubles that
have been raging in Europe and Asia,
with regard to refugees and every
other thing. In fact, its very symbol
stands for help and relief and compas-
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| sionate service to suffering humanity.

It is the best international organiza-
| tion that has been functioning through-
out the world. In World Wars I
and II when there was a Red Cross
flag, firing was stopped and even the
bitterest enemies allowed the Red
Cross people lo remove the wound-
ed or bring help and succour to the
afflicted. The primary object of the
Red Cross is to be of great service in
international calamities like war and
pestilence and it is for this purpose
that this Society has been developed.
I have had the honour and privilege
to be connected with this institution
for a pretty long time. In fact, I have
held the office of District Commissio~
ner for a long time and I know how it
functions. Therefore, to make all
these allegations is really very shame-
ful. This is purely a voluntary orga-
nization and people who become
members at the district level actually
contribute from their own private
funds. There are no funds for it nor
any revenue except the grants here
and there. These people contribute
funds and it is on the basis of these
voluntary funds that this is run. And
this Bill is merely a sort of an arran-
gement to give legal sanction to the
arrangement arrived at between
Indian and Pakistan for the division
of the funds that Were there when
India” was united and Rs. 44 lakhs are
to go to Pakistan as their share of the
funds. " :

In regard to the question of the
Red Cross working in the villages and
all that, they try, in peace time, to
go into all the levels of the society in
order that the Red Cross Society may
become popular and people may know
what it stands for and help it. But
we must make a clear distinction
between the local services and other
medical services. There are hospitals
run by the District and Municipal
Boards and there are the hospitals
run by the State Government. It is their
primary object to render health ser-
vices and for that purpose if you will
refer to the First Schedule, their

object is the improvement of health,
; prevention of disease and mitigation
of suffering and such other objects.
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But I hope the primary object will
never be missed, narnely, that it should
be a very good, efficient afid working
arrangement for service in case of
war and other international troubles.
1 remember that a Branch of the Indian
Red Cross Society went to Korea also
and rendered very valuable services
there. In such places and in all these
international trouble spots, it has been
rendering very good setrvice, and I
have no hesitation in giving my whole
hearted support to this Bil].

SHRIMATI NALLAMUTHU
RAMAMURTI (Madras) : Sir, 1
want to place. on record here, adding
to the support already given by hon.
Members here to this Bill, &ppreciat-
Ing the services—the humanitarian
services—rendered by this great
society all over the world, irrespective
of caste, creed, categories or nationa-
lities. = This is the kind of horizon
that we are going to reach in our
Union of “service first and foremost
to all humanity irrespective of any
category.” This society has rendered
invaluable service. I have travelled
widely in the West and also in my own
country, and whepiever I went, I saw
the beaconlight of this association or
this organisation rendering service to
the high and the low alleviating the
suffering of humanity, not only giv-
ing medical services but in all fields.
1 do not think that anybody had tou-
ched on the.educational service that
this society ixg rendering. The Junior
Red Cross is a tremendous organisa-
tion, and as a-teacher connected with
education all my life, I want to refer
here to the invaluable services rend-
ered by this society from day to day
and from hour to hour to the young
and growing citizens of our country.
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With regard to the remarks of my
sister, Shrimati Savitry Nigam, that
rural service is necessary, I want to
say here that I have visited in Mad-
ras State several rural areas where
invaluable services are being render-
ed by this society. Once 1 went to

€oimbatore in the South and when I .

asked the ladies tocome to a meeting,
they had just then gathered under the
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G (ha owven
auspices of Red Cross Society[going.
by bus for so many miles, for 30 to.40:
miles, to render service to the needy
people, people struck .by famine, giv-
ing them kanji and other aid and to:
educate them in health and hygienge
habits.

I say, what is there in a name?

The name “Red Cross Society” is.
there, and I am sure I carry
the -+ conviction of the House

when I say that the name “Red Cross™
should be there as it is. It is a sym-
bol. Why should we alter it? I do
not know if my hon. friends will agree:
with me when I say that its retention
will go a great deal towards world
amity for which we stand and to make
our culture richer and worthier. Our
Indian culture has survived because
we have had the capacity to absorb
many things from others and at the
same time be what we are, quite uni-
que and quite ourselves. The Red
Cross, the Y. W. C. A, the Ramkrishna
Mission, ete., are everywhere; these
are world-wide organisations that do
not belong to any one country or peo-
ple. They belong to the whole world.
rendering service to the needy. I hope
I will be excused for being so emo-
tional, but I have seen the work done
by this organisation on the educationa¥
side, on the medical side and on the
charity side. In all aspects, it has.
done invaluable service. I hope that
this House will support this Bill.

Suri T. BODRA: I wish to take
this chance to express my grateful
thanks to the hon. lady Member who
has just preceeded me. After hear-
ing her speech in the House, I would
not like to dilate on the subject any
more. I would only like to say that,
so far as my part of the country is
concerned—we are a most backward
and poor people—wherever we look
at the Red Cross, we welcome it, and
our happiness knows no bounds at the:
sight of it. My hon. friend, Mr. Sak-
‘sena, said that not even one in a mil-
lion is aware that there is an organi-
sation like this for the service of suff-
ering humanity, but perhaps my friend
is not aware of the fact that the poor
people know the services rendered by
this organisation. They have known



1197 Indian Red Cross

the Red Cross Society for ever and
they welcome it and love it and wor-
ship it. The name itself is a symbol
of service and sacrific for the suffer-
ing humanity. The Red Cross Society
is not a society confined to India or
China or Japan.. It is a world-wide
organisation. It is an international
organisation. Sometimes a sentence
here and a sentence there in his
remarks hurt the feeling of the Mus-
lims and the Christians. We have
many religions. We have got three
great religions in India. Those which
have to stay are Hinduism, Islam and
Christianity. If in the weakness of
their impulse, any hon. Member hurts
the feelings of others, he will be doing
a disservice to the country. By alien-
ating the feelings of others, we can-
not go ahead. I have no hesitation in
welcoming this amendment Bill I
am very thankful that our hon. Health
Minister herself has been a symbol of
sacrifice. She is doing her best to
render service specially to the people
who are very poor, who are living in
the villages. Thank you, Sir.

Dk. R. P. DUBE (Madhya Pradesh):
Mr, Deputy Chairman, I have just got
up to dispel the idea of this House
may have about the sign cross. This
Red Cross is really no cross. If you
see the Christian cross, you will see
that the perpendicular line is longer
than the horizontal, whereas this is
only a “plus” sign. You must remem-
ber that this has been recognised
throughout the world. Any aero-
plane, any vehicle which has the red
cross slgn is immune from attack.
Now, if you want to change it, you
will have to publicise it, and it will
be very very difficult. At present,
this is known throughout the world.
This cross has nothing to do with
Christianity. So, why worry about
the cross? The Christian cross is com-
pletely a separate sign. Thank you.

We
There

Mr. DEPUTY CHAIRMAN:
will resume in the afternoon.
is a message.
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THE TRAVANCORE-COCHIN APPRO-
PRIATION (VOTE ON AccounT) BILL,
1956

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

“In accordance with the provi-
sions of rule 144 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to
inform you that tRe following
amendment recommended by Rajya
Sabha in the Travancore-Cochin
Appropriation (Vote on Account)
+H1)l, 1956 at its sitting held on the
27th April, 1956 was taken into
consideration and accepted by Lok
Sabha at its sitting held on the 3rd
May, 1956: —

‘That at page 1, after clause 3,
_the following new clause be
inserted, namely:—

4. Repeal of Ordinance 4 of
1956.—The  Travancore-Cochin
Appropriation (Vote on
Account) Ordinance, 1956, is

hereby Peplacai’.”ﬁjfuxb"
Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 2:30 p.M.

The House adjourned
lunch at one of the clock.

for

The House reassembled after lunch
at half past two of the Clock, MRr.
Deputy CHAIRMAN in the Chair.

THE INDIAN RED CROSS SOCIETY
(AMENDMENT) BILL,
1956—continued

Surrt AKBAR ALI KHAN (Hydera-
bad): Mr. Deputy Chairman, so fa:
as this Bill is concerned, I do not
think there is any necessity for any
further speech. Already learned '
Members have thrown sufficient speech
light on it but just as a suggestion, I
may suggest that the hon. Minister
could have given us a fuller idea of



